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The appellants have made a request to decide the
matter on the basis of their own earlier order passed by this
Bench. Accordingly, we have heard the learned A.R. and have

gone through the impugned order.

2. Service Tax demand stands confirmed against the

appellant in respect of the commission paid by them to
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foreign commission agent, by denying the benefit of

Notification No.18/2009-ST dated 07.07.2009.

3. We find that an identical order of the lower authority
passed for the earlier period was subject matter of Tribunal’s
decision in the case of M/s Super House shoe division and
vide Final Order No.70293/2019 dated 18.02.2019, the order
impugned was set aside and it was held that the appellants

would be entitled to the notification in question.

4. Learned A.R. agrees that the disputed issue in the
present two appeals stands decided by the Tribunal vide

above referred order passed in their own case.

S. Accordingly, by following the above order of the
Tribunal, the present impugned orders are set aside and both
the appeals are allowed with consequential relief to the

appellants.

(Dictated in Court)

(Anil G. Shakkarwar) (Archana Wadhwa)
Member (Technical) Member (Judicial)

akp



